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(f) & (g) Do not arise.

Revival of Textile M ills

*406 DR. SATYA NARAYAN JATIA : Will the fvtinister 
of TEXTILES be pleased to state :

(a) the nu m be r of tex t i le  mills of Na tiona l Textile 
Corporation/State Textile Corporations and private sector 
which have been given winding up orders by the Board 
for In d u s t r ia l  and F in a n c ia l  R e c o n s tru c t io n  and the 
Appellate Tribunal dur ing  the last three years till July, 
1996, State-wise; and

(b) the policy and outcome of the measures taken 
to revive the above c losed N.T.C./S.T. C/private sector 
mills and re h a b i l i ta t io n  of the w o rk e rs  by p ro v id ing  
employment during the above period and the exenditure 
incurred thereon?

THE M IN IS T E R  OF T E X T IL E S  (SH R I R.L. 
JALAPPA) : (a) The num ber of textile mills which have 
been re co m m e n d e d  fo r  w ind ing  up by the Board for 
Industria l and F inanc ia l Reconstruction from 1.8.93 to 
31.7.96, State-wise, is given below

State Number of cases
recommended for 

winding up by BIFR

2 
1 1 

3
2 
3 
6 
1
2 
1

1 5 
1

Total 47

The Appellate Authority  for Industria l and Financial 
Reconstruction does not issue winding up orders for any 
company or industry.

(b) Governm ent has set up the Board for Industrial 
and Financia l Reconstruction (BIFR) to enquire into the 
working of sick industrial companies and to prepare and 
sanction, as appropriate, schemes for their revival. BIFR 
under Sick Industrial Companies Act, 1985 recommends 
winding up to the concerned  High Court.

G o v e rn m e n t  ha s  e s ta b l is h e d  T ex t i le  W o rk e rs  
Rehabili tation Fund Scheme (TWRFS) to provide interim

relief to the workers of pe rm a n e n t ly /p a r t ia l ly  c losed 
mills. None of the above 47 mills have availed of as­
s is ta n c e  u n d e r  the  T W R F  S c h e m e ,  th o u g h  the  
application of one mills (M/s Rustom Mills & Industries 
Ltd. Ahmedabad) has been received. However, since 
the inception of TWRF Scheme in 1986, an amount of 
Rs. 81.97 Crs. has been disbursed under the scheme 
to 41,449 workers of 28 el ig ib le mills.

Credit Flow in M anipur State

*4 07. SHRI TH. C H A O B A  S IN G H  : W il l  the  
MINISTER of FINANCE be pleased to state :

(a) per c a p i ta  c re d i t  d i s b u r s e m e n t  by C e n t ra l  
Financial Institutions in Manipur State during each of 
the last three years,

(b) the changes in the policy, if any, envisaged by 
the Governm ent to increase credit  d isbu rse m en ts  in 
Manipur State during 1996-97; and

(c) the time by which the Bank B ranches  in the 
non-banked areas are likely to be opened in Manipur

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
CHIDAMBARAM) : (a) As per information provided by 
the Industria l Development, Bank of India (IDBI), the 
per capita d isbursem ents made by all India f inancia l 
insti tu tions (A IF Is) in the State of Manipur during the 
last three years were as under :

Year Per capita d isbursem ents
(Rs.)

1993-94 5.7

1994-95 1.0

1995-96 11.6

(b) IDBI has reported that the decision to locate a 
p ro jec t  in a p a r t ic u la r  S^tate/Region v e s ts  w ith  the 
entrepreneur who, in turn, is guided by such factors as 
the level of in f ra s tru c tu re  fac i l i t ies  a v a i la b le  in the 
State, availabil ity of raw materials , skil led labour and 
p ro x im i ty  of m a rk e t .  W ith  a v ie w  to  a c c e le r a t in g  
in d u s t r ia l  d e v e lo p m e n t ,  a new p u b l ic  f in a n c ia l  
in s t i tu t io n  na m ed  as N orth  E a s te rn  D e v e lo p m e n t  
F in a n c e  C o rp o ra t io n  Ltd . (N E D F i)  has be en  
e s ta b l is h e d  to f in a n c e  c r e a t io n ,  e x p a n s io n  and 
m o d e rn is a t io n  of in d u s t r ia l  e n te r p r is e s  and 
in fras truc tu re  p ro jec ts  in the North E as te rn  Region 
inc lud ing the State of M anipur,  N o tw ith s ta n d in g  the 
establishment of NEDFi, it would be the endeavour of 
AIFIs  to assis t  all f ina nc ia l ly  v ia b le  and te c h n ic a l ly  
feasible projects coming up in the State of Manipur.
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(c) Reserve Bank of India (RBI) has reported that 
as per its extant branch licensing policy, the decis ion 
to o p e n  a b ra n c h  has to be ta k e n  by the  b a n k s  
th e m s e lv e s  ke e p in g  in v iew  the v ia b i l i ty  a sp ec t  of 
b ra n c h /b a n k .  At p re s e n t ,  no p ro p o s a l  fo r  o p e n in g  
b ra n ch e s  in the State  of M a n ip u r  are pend ing  with 
RBI.

Tax on E xport Com panies

*408. SHRI TARIQ ANW AR : Will  the M in is te r  of 
FINANCE be p leased to state :

(a) whether over hundreds of exports com panies 
are l ike ly  to be ad ve rse ly  hit by the new min imum 
alternate tax;

(b) if so, the details  thereof?

MINISTER OF FINANCE (SHRI P CHIDAMBARAM):
(a) S om e e x p o r t  c o m p a n ie s  m ay ha v e  to pa y  tax  
under the proposed minimum alternate tax provis ions.

(b) C o m p a n ie s  o p e ra t in g  as hu nd red  per cen t  
Export O r ien ted Units (EOUs) or as units located in 
Exports Processing Zone (EPZs) will not have to pay 
any tax  under MAT d u r in g  the 5 -year  pe r iod  of tax 
e x e m p t io n .  In the  c a s e  of e x p o r t  c o m p a n ie s ,  the 
prov is ions of MAT wil l apply if the export  profi ts  are 
70%  or m ore  of the  to ta l  p ro f i ts  of the b u s in e s s  
W here there is 90 per cent export turnover, tax equal 
to 8.6 per cent of book profi ts  would be leviab le. In 
cases of 80 per cent export, the burden of tax would 
be 4.3 per cent.

Bank B ranches in W est Bengal

*409. SHRI BASUDEB ACHARIA : Will the Minister 
of FINANCE be pleased to state :

(a) w h e th e r  the G o v e rn m e n t  are co n s id e r in g  to 
open more branches of public sector banks in various 
States including W est Bengal;  and

(b) if so, the details  thereof?

THE M IN IS T E R  OF F IN A N C E  (S H R I P. 
C H ID A M B A R A M )  : (a) and (b) U n d e r  the  e x ta n t
branch l icensing policy of the Reserve Bank of India 
(RBI), it is left to teh judgem ent of commercia l banks 
to open b ra n c h e s  in m e tro p o l i ta n ,  urban and sem i 
urban cen tres  after assess ing  the need the re fo r  the 
o b ta in in g  the  a p p ro v a l  of RBI T he  p r o p o s a ls  fo r  
o p e n in g  of ru ra l  b ra n c h e s  id e n t i f ie d  by the  ba nks  
w h ic h  are r e c o m m e n d e d  by S ta te  G o v e rn m e n ts /  
Union Terr itor ies are also cons ide red  by the RBI on 
merits.

However. RBI have given freedom to banks which 
fulfil the under mentioned criteria to open new branches

(i) compliance with capital adequacy norm of 8 per
cent;

(ii) min imum owned funds of Rs. 100 crores;

(i i i )  the  b a n ks  s h o w in g  net p ro f i ts  fo r  th re e  
consecutive years;

(iv) non-perform ing assets not exceed ing  15 per 
cent of total outstanding loans

RBI have advised the banks satis fy ing the above 
criteria submit to them a yearly plan duly approved by 
th e i r  B o a rd  of D i re c to rs  fo r  o p e n in g  b ra n c h e s  to 
enable RBI to advise their concerned Regional Offices 
for issue of licences.

RBI have fu r th e r  rep o r ted  tha t  du r ing  the yea r  
1995-96, they have issued 569 authorisations to public 
sector banks to open branches in various States/Union 
Territories, including 16 authorisations for West Bengal

[E n g lis h ]

Pending E lection Petitions

*410. SHRI K.P. SINGH DEO :
SHRI SRIBALLAV PANIGRAHI :

Will the Minister of LAW AND JUSTICE be pleased 
to state :

(a) the details of the election petitions still pending 
in respect of General Elections held in 1991 and 1996, 
separetely ;

(b) the reasons for the delay in d isposa l;  and

(c) the  s teps  taken  for  e x p e d i t io u s  d is p o s a l  of 
these election petit ions?

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE AND DEPARTMENT 
OF JUSTICE (SHRI RAMAKANT D. KHALAP) : (a) The 
r e q u is i te  in fo rm a t io n  as m ad e  a v a i la b le  by the  
Election  Com m iss ion  in respec t  of certa in  States is 
e n c lo se d  as S ta te m e n ts  l- IV w h ich  are laid on the 
Tab le  of the  H o use .  T he  in fo r m a t io n  f rom  the  
remaining States is being collected and will be laid on 
the Table of the House.

(b) Under election law, trial of an election petition 
should, so far as is practicab le  cons is tency  with the 
interests of justice in respect of the trial, be continued


